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(2) Overcrowding in prisons, espe
cially with reference to undertrial 
prisoners, should be given priority 
consideration and appropriate steps 
should be taken in this regard to re
duce the number of undertrials.

(3) Efforts should be made to pro
vide purposeful occupation to under
trials.

(4) State level committees of Jail 
Visitors should be constituted where 
they do not exist.

(5) The working of District level 
and State ievel review comnuitlees 
should be activated so as to identify 
reasons for delay in investigation or 
trial. The committees at the District 
level and the State level should meet 
at least once in three months and six 
months respectively to review the 
haid cases and to find out possible 
ways to help the undertrials.

(6) Law officers should be attached 
to jails on whole time or part time 
basis to enable undertrials to contest 
their cases properly.

(7) Separate arrangements in Camp 
Jails etc.. could be made with les
ser security arrangements for priso
ners who court arrest in large num
ber during agitations.

(8) The capacity of Borstal institu
tions should be augmented.

(9) Living conditions should be im
proved to the maximum extent pos
sible within the State resources and 
the funds allocated by the Central 
Government.

(10) Jail staff should be given pro
per training and orientation.
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Launching a special Campaign for 
Rural Industrialisation

7574. SHRI AMARSINH V. RA- 
THAW: Will the Minister of INDUSTRY 
be pleased to state:




